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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
S WESTERN ZONE BENCH AT PUNE

Original Application 32 /2021

Charan Ravindra Bhatt ...Applicant
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irar City Municipal
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PRELIMINARY REPLY ON BEHALF OF THE RESPONDENT
1 IS AS UNDER

e y Gangatharan D major of age, having office at VVCMC
== FHFad Quarters opposite Virar Police Station, bazar ward Virar

»

weeeseesemte s (Bagt) 401305, the  Municipal Commissioner  in the

' — Respondent no 1 Municipal Corporation herein after referred
o =1 ny . "
j p :?: to as the Answgrmg Respondent” do hereby soﬁnnlys
! and affirm as under. i
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of the entire Original Application are denfed save to the extent to
‘which it is specifically admitted, nothing herein may be deemed to
be admitted for lack of a specific traverse. The Answering
Respondent is submitting its preliminary reply, and reserves the

right to file a detailed reply.

2) I say that the contents of the Original Application are vague and
multifarious and is in the nature of a fishing enquiry, without any
proof of the allegations made in the said Application, the
Applicant be put to strict proof of the allegations baldly made by
him in the instant Original Application. The answering
Respondent states that the present Original Application is barred
by Limitation, in as rhuch as the Appli‘cant has not even pleaded as

to when the Cause of Action first arose.

3) At the further outset the Answering Respondent states that the
issue with respect to treatment of sewerage water is already
pending before the Hon’ble High Court of Bombay in the matter
PIL W.P, No 124/2019 Mr Anil Kumar Pillaj versué State of
Maharashtra& Ors in which the Answering Respondent is
The Hon’ble High Court is in Seisenof the above mat

this Hon’ble Tribunal may pass appropriate ordérs i
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L pzending before the Hon'ble High Court. A copy of the PIL

Ay, W , ~

PUSTT;‘_AK\(I.W& X /2019 is hereto annexed and marked as Annexure R1-1.
AL, VASAJ

DIST. PALGHAR

1014,45).“%' e to say that currently only 1 STP is functional at Bolinj

Vllfl has a capacity of 30 MLD and there is a proposal to
establish 6 STP’s with a total capacity of 198.50. The Answering
Respohdent further states that, the scheme of under Ground
Sewerage system for the entire Vasai Virar City Municipal
é Corporation’s grants in aid had totaled to an amount of rupees

557. 68 Crores out of which the Central Government through its

* Central Public Health & Environmental Engineering Organization
CPHEEO Department had approved an amount of Rupees 11.6517
crores for the STP in Virar, 1(1 its,meeting held on 18.08.2011

whereby which the funding pattern was in the ratio of 80% 10%
& 10% by the Central Government, State Government and the
Local Body respectively. However only an amount of Rupees

66.22 crores was approved. The Answering Respondent had also

! written a letter dated 23.12.2011 to the Central government in
this regard for the release of further funds. Letter dated
23.12.2011 is hereto annexed and marked as- Annexure R1-2,
Further the Central Government had 'x:'vre'}leased funds | on |
22.05.2014. communication dated 22.5.2014 id hereto annexed
and marked as Annexure R1-3. The - Answering respondent
further states that the said STPcould be made functional only in
2017 after é lot of efforts from the Answering Responde i
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and State Governments have to

al for which the Central
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DIST. PALGHAR [
RECD.No, 113 /&
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.*5) Th&-Answering Respondent further states that they have taken
% N

al of Solid waste. The entire

t efforts.

various measures for effective dispos
area of the Corporation has been divided into 20 zones for the

2 purpose of effective collection of MSW. There are a total of 219
ﬁ tricycles for the purpose of collection of garbage. Some of the
garbage is collected through tippers which are 120 in number
handcarts which are 208 in number. The Answering Respondent
j also has 2 mechanized sweeping machines. And There are a total
of 25,000 waste bins having a capacity of 240Litres each for the
purpose of collection of waste. There are a total of 65 compactors
and 45 dumpersfor the purpose of transportation from the

primary source to the Treatment Plant. The answering

Respondent further states that there are a total of 20 tractors
deployed for the purpose of collection and disposal of green waste
i.e tree barks, leaves etc. Thus the Answering Respondent ensures
and provides the service of door to door collection of solid waste,
and has deployed safai karmacharis to that effect.A total ofabout
600 Tons of garbage is generated within the limits of the

Answering Respondent every day, theSolid waste is then taken to

the Gokhivare Plant for windrow processing, two segregating

trammel machines of 300 TPD each are processing daily waste

and are fully operational. Thus the Answering R&Spon

| taking all measures for effective collection and dispo

waste.

TAL.VASA
DiST. PALGHAR
REGD. No. 1243

EXPIRY DATE
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/ WOTARY
: ;s};m A}swering Respondent further states that, with respect to the
TAL VASAI

8 gffjf’ﬁ‘(ﬁ}%ill on that the Answering Respondent furnished false
Lsid WD
% H T {é? ation in its letter dated 22.11.2017 is denied, the

4 18
Qb /
swering Respondent states that since there were no successful

bidders, and the Answering Respondent had received only 1 bid

for the same and could not go ahead with the task of ‘design,

installation and supply of Air Quality Monitoring System. The
Answering Respondent further states that, the Respondent NoZ2
Maharashtra Pollution Control Board has already installed one Air
Quality Monitoring system at Navghar ( West) and another

installation work is underway near Bolinj. The Answering

Respondent further states that it has taken various methods for
curbing of air pollution by installation of LPG Crematoriums for a
pollution less cremation of bodies. There are 2 Mechanized
sweeping machines which operate throughout the day for curbing
dust pollution. The Answering Respondent is in the process of
adopting the ‘Miyawaki method’ of urban afforestation, for
bringing down air pollution and increasing oxygen levels in the
vicinity. Respondent and has kept a target of plying 14 Electric
Busses which is proposed to be increased to 65 by the year 2025.
The Answering Respondent has further initiated the work of

installing 31Air Purifying machines and installipg..mist water

fountains at 14 locations to curb air pollution, to provi
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air in areas that are crowded and prone to air pollutlon Thus the
ering Respondent has initiated the work of containing air
ADVpoHSl;; in the near future and is making all sincere efforts in
PUSHPAK V. RAUT ‘
TAL. VAtHat
DIST PALGHAR

avor.
“73%’1&% /A‘r} vering Respondent further states that the Original
Apphf‘ nt has raised multlple cause of action, contrary to the
provisions of rule 14 of the National Green Tribunal Rules 2011,

thus the instant Original Application is not maintainable and is

liable to he dismissed.

Vasai / Virar
Dated 03.12.2021
Advocate for Respondent No1 Resw 1

Verification

I Mr. Gangatharan D major of age, having office at VVCMC Head Quarters

opposite Virar Police Station, bazar ward Virar (East) 4013 X QA;;{-L,\\

OWRpv. \..k W
¢p h PUSHPAKVS!;;!\Ur \
knowledge and the contents of Paragraphs 1,2,& 7 are in th w ur IS@JV: O

REGD. Ro. 1243
,S, beémy pat

hereby verify the contents of Paragraphs 3,4,5,6 are true to/f

legal submissions which I believe to be true and no material

suppressed herewith.

Place - [,,x%L
Vasai /Virar e v{{?éfespondent No

Pate03.122021 | BEFOREME |

 PUSHPAK VAS:'DEO RAUT |
- ADVOCATL < NOTARY
o 215, 28D FLOOR - ’.)Ka
* VEER SAVARKAF - «RG,“AR (E),
TAL. VASAL T~ PALG"A
PIN - 401 305, & wi3: 9980332999
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IN THE HIGH COURT OF JUDICATURE I:)TNBOMBAY'
CIVIL APPELLATE JURISDICTI

) [RULE 4(e) OF THE BOMBAY HIGH gog(;zi'rogusuc INTEREST
LITIGATION RULES, 2010 263

: PUBLIC INTREST LITIGATION NO. OF 2019

' DISTRICT: PALGHAR

- Petitioner

’ . Anil Kumar Pillal
! : Versus
State of Maharashtra and Ors. - Respondents
o | . INDEX
E Sr. | Exhibit [ Particulars of Documents Page No.
No.
1 - Synopsis ﬁ"B
;h 2 — Memo of the Petition ‘ 112
ﬁi 3 A The copy of the representation dated 2] -22-
: _ 25" Aprll, 2017 -
i 4 B The copy of the Communication dated | : -9
— 24" September 2018 Z 3-24
5 C The copy of the Representation dated Y
_ 30™ September 2018 25-3%
6 D The copy of the Representation dated .3 %
23th October 2018 33
7 |E The copy of the R.T.I. dated 22™ )
November 2018 - ' 3¢ 3(_
8 F The copy of the response of
L Respondent No.3 dated 26" December 3£-36
2018 .
9 |G The copy of the Representation dated
13" December 2018 37-38
10 |H . The copy of the minutes dated 19th
_| September, 2018 ‘ 39-39
11 |I The Copy of the analysis dated 2n@ o
| March,2019 40 -4 |
12 |3 | The copy of the Show-cause notice
dated 6th March, 2019 49.~43
13 |K The copy of the show-cause notica
Issued to the builders and developers 411 - 4 7
14 |L Representation dated 28th February, | - ———
: 2019 " So-S2
: - Vakalatnama e s
tastPage o5
S 2.

Place: Mumbal
Date: 24/03/2019

i i , _ (Pravértak"s; Pa‘th
Advocate for the Petit?gner
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY ﬁ

CIVIL APPELLATE JURISDICTION

[RULE 4(e) OF THE BOMBAY HIGH COURT PUBLIC INTEREST
LITIGATION RULES, 2010] ‘

PUBLIC INTEREST LITIGATION NO. OF 2019
DISTRICT: PALGHAR

Anil Kumar Pillai - Petitioner
Versus
State of Maharashtra and Ors. - Respondents
SYNOPSIS
Sr. | Date Particulars
No.

1 25/04/2017 | The petitioner approached the Corporation
raising grievances about the several
unauthorized occupations in buildings
constructed by various builders and developers
by way of representation but till date no action
has been taken. )
2 19/09/2018 | It has been reflected in the said minutes that
there are about 5-6 STPs are proposed.
However, till date, except the STP at Bolinj,
having capacity of 30 MLD, no such STP has
been erected by the respondent Corporation ’
3 24/09/2018 | The Petitioner addressed a letter to the
Respondent No.4 by pointing out that
Respondent Corporation failed to provide Sewage
Water Treatment Plant and also requested to
take appropriate steps as to provide SWTP within
the limits of Virar-Vasai Municipal Corporation
through his representation. _
J( 4 23/.9/2018 {Since there was no response the Petitioner
' : approach to the Respondent No.4- by its
Representation dated 23/ '1/2018 and requested | ,
to take strict action agaihst Respondent No.2.
Corporation. v
5 30/10/2018 | The Petitioner also approached the Regional
Officer of Maharashtra Poliution Control Board
and thereby requested to take strict action and
to setup Committee to visit construction site and
issue the stop/closure notices or deemed action
as per the Provisions Act
6 22/11/2018 | The Petitioner filed by an Application under R.T.I.
Act dated 22/11/2018 and thereby requested for
the information in respect of Representation as
there was no response from the Respondent
No.3 &2, .
7 13/12/2018 | The Petitioner made one more Representation
: dated and pointed out the growing concern in
respect Evershine City, which is partly developed
- _ by the Evershine builder.
8 26/12/2018 | The Respondent No.3 replied to the said R.T.I.
, Application -and informed that the office of
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S Respondent No,3 have started investigation in
respect of the complaints.

. 9 24/12/2018 | They also informed that the Reglonal Officer by
its letter dated 24/12/2018 proposed an action
i against M/s.Navkar Estate Pvt. Ltd

i 10 |28/02/2019 |The petitioner has given its notice cum
; representation dated 28" February, 2019 to the
learned Commissioner and théreby requested to
B , take prompt steps to provide adequate STPs
i _ within the limits of the Corporation.

i 11 | 02/0%2019 | The petitioner approached the Maharashtra
Pollution Control Board and obtained the analysis
of the sample which clearly shows that the
discharge is consist of pollutant in much higher
levels as compared to their permissible limits.

12 | 06/03/2019 | The Respondent No.3 had issued a Show-Cause
Notice to the respondent Corporation

Hence this Petition

(il (s WA

Ground to be urged:
As per the petition

Act to be referred:
1. Constitution of India, 1950 _
2. the Maharashtra Municipal Corporation Act, 1949

)

Authority at Present: Nil
O Place: Mumbai
i Date: 2£/03/2019

v e

.(Pravartak S. Pathak)
Advocate for the Petitioner
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

[RULE 4(e) OF THE BOMBAY HIGH COURT PUBLIC
INTEREST LITIGATION RULES, 2010]

PUBLIC INTEREST LITIGATION NO. OF 2019
DISTRICT: PALGHAR

Anil Kumar Pillai

y Age:48, Occupation: Service,

Residing at -

C/302, Evershine Classique CHS,

Near Evershine Medical,

Evershine City, Vasai East,

- Taluka Vasai, District Palghar 401 208 .. Petitioner



Versus.

. State of Maharashtra

Through its Principal Secretory,
Urban Development Department

Mantralay, Mumbai

. Virar Vasai Municipal Corporation,

Through Commissioner
Vasai Virar Shahr Mahanagarpalika,

Vasai (W), District Palghar

. Maharashtra Pollution Control Board,

Kalpataru Point, 3 & 4% Floor,
Road No.8, Opp. PVR Cinema,

Sion Circle, Mumbai, 400 022

. Secretory,

Environment Department,

Mantralaya, Mumbai

TO,

OF JUDICATURE AT BOMBAY

9~ 324

.. Respondents

THE HON'BLE THE CHIEF JUSTICE AND OTHER

PUSINE JUDGES Oi’ THE HON'BLE HIGH COURT

HUMBLE PETITION OF THE
PETITIONER ABOVENAMED

THE PET :
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(1) The Petitioner states that the petitioner is
approaching to this Hon’ble High Court being
aggrieved by the non-fulfilment of the statutory duty

of the respondent no.2 Corporation to provide

adequate Sewerage Treatment Plant ("STP” for shy ey

within the limits of Municipal Corporation.

II) PARTICULARS OF THE PETITIONERS: , e\\éw_,\_:‘_f*jgﬂ‘ te. "f,/,;
(1) The petitioner is the citizen of India an\l\ls T

entitled to the fundamental rights guaranteed underv

the Constitution of India.

(2) The petitioner states that the present petitioner
is a social activists and Co-convener of South Indian
Cell, BJP Maharashtra Pradesh residing within the
limits of Vasai Virar Municipal Corporation at the
address mentioned in title.

(3) The petitioner has no any criminal antecedents
nor any criminal complaint is filed against the
petitioner. In short, the present petitioner is very
strong positive background and respectable person
within the limits of Vasai Virar Municipal Corporation.

III) PARTICULARS OF THE RESPONDENT:

(1) - The respondent no.l1 & 4 is the State of
Maharashtra.

(2) The respondent no.2 is the Vasai Virar Municipal
Corporation, a statutory body constituted under the
Maharashtra Municipal Corporation Act.

(3) The Respondent No.3 is the Maharashtra
Poliution Control Board, a statutory body constituted
under the Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981.

(4) The Petitioner states that that the Respondents

are State within the meaning of Art. 12 of the
Constitution of India. '




1IV) DECLARATION AND UNDERSTANDING OF _T

PETITIONERS:
(1) That the present Petition is being filed by way of
Public Interest Litigation and the petitioners do not

have any personal interest in the matter. The Petition

I
o it A MORC T Hed) b i

is filed in the interest of public at large. Thus, the
interest of public at large is involved in the present
case. “

(2) That the entire litigation costs, including the
advocate’s fee and other charges are being borne by

the petitioner.

(3) That a thorough research has been conducted -
through information obtained under the Right to

,  Information Act, 2005 in the matter filed before this

\ Hon’ble Court through the present Petition. Such

N

, S

Vo A4 n y'e.:’-\' o - - - < an

§ o MUMBAULIYT revealing information is annexed with the Petition as
S TenNease S g

<04 hereinafter referred.
(4) That to the best of petitioners’ knowledge and
research, the issues raised were not dealt with or

' decided and that a similar or identical petition was not

filed earlier by it.
(5) That, the petitioners have understood that
during the course of this Petition the Court may

require any ‘security to be furnished towards costs or
any other charges and the petitioners shall have to
comply with such requirements. '

V)FACTS IN BRIEF:
(1) The Petitioner states that, the Petitioner being
resident of the Vasai City is interested in the overall

development of the Vasai Virar City and kéeping his
eye on the level of pollution of the Sea Shore and
creek area.

(2) The petitioner states that the petitioner initially
approached the Corporation raising grievances about

. the several unauthorized occupations in buildings
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constructed by various builders and developers
without obtaining necessary Occupation Certificates
and thereby requested to take appropriate action by
way of representation dated 25% April, 2017. At this
juncture, the petitioner submits that till date no action
has been taken by the respondent no.2 Corporation
against such builders and developers who failed to

~ obtain Occupation Certificates from the Corporation

and in absence of Occupation Certificate, the
possessions are already delivered to the concerned
flat / residential / house purchasers within the limits
of respondent Corporatic;n. A copy of the

-representation dated 25%™ April, 2017 is annexed

herewith and marked as Exhibit — A.

(3)  The npetitioner states that in absence of

Océupation Certificate, many builders and developers
have not provided basic amenities with respect to
proper discharge of sewerage water. In absence of
Occupation Certificate, there is no consent to operate
regarding STP at several places within the limits of
respondent Corporation specifically to projects
wherein the area is more than 20,000 sq. meters and,
therefore, sewerage water coming from several
buildings within the limits of the Corporation is flowing
to sea water without any treatment, causing high level
of pollution within the sea shore and creek area.
Therefore, the present Petitioner addressed a letter
dated 24/09/2018 to the Respondent No.4 by pointing
out that‘ Respondent Corporation failed to provide
Sewage Water Treatment Plant which is mandatory
under Section 177 and 178 of the Maharashtra
Municipal Corporation Act 1949. The present Petitioner
requested to take appropriate steps as to provide
Sewage Water Treatment Plant within the limits of

Virar-Vasai Municipal Corporation through his
representation. The copy of the Communication dated

327



(4) The Petitioner states that the present Petitioner

e

24/09/201% is annexed herewith and marked as

Exhibit - B.

also approached by the Representation dated
30/09/2018 to the Regional Cfficer of Maharashtra
Pollution Control Board and thereby requested to take
strict action against the persons who have failed to
establish / operate Sewage Treatment Plant under the
Water (Prevention & Control of Pollution) Act, 1974 as
well as under Rule 5 of Hazardous Waste Rules, 2016.
Further it is also pointed out there is no provisions of
Sewage Water Treatment Plant herein after to refer as
S.T.P. for the sake of brevity and as a result of in
absence of S.T.P. generated within the city does not
get water ‘discharged by polluting of sea water and

‘therefore requested to setup an Committee to visit

construction site and issue the stop/closure notices or
deemed action as per the Provisions Act. The copy of
the Representation dated 30/ 7/2018 is annexed
herewith and marked as Exhibit - C.

(5) The Petitioner states that in absence of any

response from the Respondent Maharashtra Pollution
Control Board as well as on behalf of the Respondent
Corporation; the Petitioner again constrained to
approach to the Respondent No.4 by its
Representation déted 23/10/2018 and thereby pointed
out the status of S.T.P. in Vasai-Virar Municipal areas
wherein only one S.T.P. is in existence and apart from
that there are near about 4 to 5, S.T.P.’s proposed in
different locality. However, due to scarcity of funds
the Corporation is unable to build the required S.T.P.
for the limits of Respondent Corporation. The
Petitioner also pointed out that in Housing Complex
which is more than 20,000 Sg.m. it is mandatory to
have S.T.P. in such Housing Complex. However, those
S.T.P.’s are not maintained by those Housing Comblex

328
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apart from the said project of Global City, Virar no
other S.T.P. constructed which commissioned by any
é developer. Further it was also pointed out that many
Residential Projects are less than 20,000 sq.m. and
therefore those projects are within the ambit of
I Respondent No.2 i.e. Municipal Corporation which is
‘ utterly failed to provide S.T.P. This has been resulted
into environment pollution and degradation of marine
life and its biodiversity. The Petitioner aiso pointed out
to the Respondent No.3 that the Respondent No.3 is
responsible for the Control of Pollution and having
overall authority over the Municipal Corporation which

is responsible for erection and maintenance of
. S.T.P.’s. The Respondent Corporation also granted
\ construction permission and commencement

] ]

R {'_-: certificates to the various new projects without having

i ~adequate provisions for the requisite S.T.P’s and
— therefore requested to take strict action against
Respondent No.2 Corporation. The copy of the
Representation dated 23/10/2018 is annexed herewith
and marked as Exhjbit — D.

(6) The Petitioner states that since there was no

reply or response by the Respondent No.3 including
- Respondent No.2 in respect of Representations made
by the present Petitioner. Therefore, the Petitioner
filed by an Application under R.T.I. Act dated
22/11/2018 and thereby requested for the information
in respect of Representation of the Present Petitioner.
The copy of the R.T.I. dated 22/11/2018 is annexed

; (7) The Petitioner states that the Respondent No.3
A replied to the said R.T.I. Application dated 22/11/2018
: by its response dated 26/12/2018 and thereby
informed to the Petitioner that the office of

Respondent No.3 have started investigation in respect
of the complaints of present Petitioner and further
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informed that the Regional Officer by its letter dated
24/12/2018 proposed an action against M/s.Navkar
Estate Pvt. Ltd. The copy of the response of
Respondent No.3 dated 26/12/2018 is annexed
herewith and marked as Exhibit ~ F.

(8) The Petitioner states that in the meantime the

present Petitioner made one more Representation
dated 13/12/2018 and thereby pointed out that one of
the projects known as Evershine City, which is partly
developed by the Evershine Builders whérein
development is still going on; on the basis of
Commencement Certificate issued on 06.09/1991 in
favour of one Mr. R.K.Wadhwan, which has been fime
to time amended and small-small projects have been
developed by the various developers on the basis of
Commencement Certificate issued on 06/09/1991, It
is also pointed out if the entire construction on the
basié of one single Commencement Certificate issued
by CIDCO and subsequently amended by Respondent

- No.2 Corporation which is more than 20,000 sq.m. in

total and considering one Commencement Certificate
the entire project has to be develop as per ‘the
Commencement Certificate granted in the year 1991
which has amended till date and therefore comes
within the ambit of area which is more than 20,000
sq.m. In absence of S.T.P, the entire sewage water is
got discharged into the sea water to the drainage
system of Respondent Corporation which results into a
damage to mainliife because of high level pollution and
affects traditional rights of fishermen as well as health
of citizens residing within the coastal area. Therefore
the Petitioner also supplied details of Commencement
Certificate inclusive of S.T.P. amendments and
thereby requested to take necessary steps to provide
a suitable S.T.P. within the project ‘Evershine City’ by
taking appropriate strict action against the person in

330
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whose favour of the Commencement Certificate has
been issued and other developers who partly
developed the said Evershine City Project, for not
providing S.T.P. which is discharging untreated
sewerage into sea shore and creek area. The
petitioner states that in absence of STP for this entire
area which is more than 20,000 sq.meters, which is
stilt  under development, on the basis of
Commencement Certificate dated 6% September,
1991, no builder developer has constructed its STP
neither the Corporation has provided STP in the said
area and resultantly the entire sewerage water is
getting discharged into the sea shore or creek area
through the drainage system of the respondent
Corporation which results into causing damages to
marine line because of higher level of pollutants which
also effects the traditional rights of fishermen. The
discharge of poliutants through sewerage water is also
causing nuisance to the citizens residing within ‘the
vicinity of sea shore and creek area and suffering
through several health issues. The copy of the
Representation dated 13/12/2018 is annexed herevx}ith

'Vand marked as Exhjbit — G.

(9) The petitioner states that the Corporation is

having only one STP at Belinj in function with capacity
of 30 MLD. Apart from the said STP at Bolinj there is
no any other STP owned and managed by the
respondent Corporation within its limits. The
petitioner states that the total water supply to the
respondent Corporation is about 180 MLD per day i.e.
150 MLD from Surya Project, 20 MLD from Uchgaon
dam, and 10 MLD from Pelhar dam and accordingly
out of 180 MLD, 80% of water has to be discharged

after its treatment through STP. However, in absence

~of STP about 150 MLD water per day on paper

discharged into the sea shore and creek area without

331
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: o ) any treatment. The fact of supply of water about 180
| MLD per day, 80% discharge is reflected in the
minutes dated 19t September, 2018. At this juncture,
the petitioner states that it has been reflected in the
said minufes that there are about 5-6 STPs are
— proposed. However, till date, except the STP at
| Bolinj, having capaciiy of 30 MLD, no such STP has
been erected by the respondent Corporation. The
copy of the minutes dated 19*" September, 2018 is
annexed herewith and marked as Exhibit ~ H.
(10)  The petitioner states that the existing STP is also

not properly functioning in its discharge, the petitioner
approached the Maharashtra Pollution Control Board

. \\ i.e. réspondent no.3 and obtained the analysis of the
j \ \\ sample collected by the respondent no.3 which clearly
MUMEZ: 51 %) shows that the discharge is consist of pollutant in

_ L f'-’f;if’ much higher levels as compared to their permissible
4 “soo0 2" limits.  The copy of the Analysis dated 2% March,
_ 2019 is annexed herewith and marked as Exhibit ~ I,
(11)  The petitioner states in the aforesaid facts and

R
/

circumstances, the present petitioner also approached

to the Maharashtra Pollution Control Board i.e.
respondent no.3 and accordingly the respondent No.3
had issued a Show-Cause Notice dated 6% March,
2019 to the respondent Corporation. The copy of
the Show-cause notice dated 6% March, 2019 is
annexed herewith and marked as Exhibit - J.

(12) The petitioner states that it has been reflected in
the said notice dated 6t March, 2019 that.out of 30
'MLD, only 15 to 16 MLD domestic sewerage is been

: treated which clearly shows that the Corporation has
: utterly failed to discharge its duty provided under
V Section 177 of the Maharashtra Municipal Corporation

Act as to make the adequate provisions for disposal of
sewerage and construction of STP in its limits.
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(13) The petitioner states that there are ‘several

construction projects having area of more than 20,000

sq. meters are also utterly failed to provide adequate

* STPs in their own projects which is a mandatory

requirement as per the Notification issued by‘the
Central Government. The Petitioner craves leave to
refer and rely upon the notification at the time of oral

hearing.

(14)  The petitioner states that in the aforesaid facts

and circumstances of the case, the present petitioner
approached the respondent no.3 i.e. Municipal
Pollution Contro! Board and highlighted the problems
that inspite of having compulsion of providing STP in a
project which is more than 20,000 sq.meters, various

developers have not provided any such STPs.

Accordingly, taking the cognizance of the complaint of
the petitioner, the respondent no.3 issued a show-
cause notice only to the few builders and developers,
The respondent no.3 has issued a show-cause notice
in the month of Décember and January. The copy of
the show-cause notices issued to the builders and
developers are annexed herewith and marked as
Exhibit - "

colly.

(15)  The petitioner states that it is the responsibility

of the Municipal Corporation while granting
Commencement Certificate to the projects having built

~up area of more than 20,000 sq. meters to put

condition of construction of STP for their project and
in case of failure to provide such STP to any such
project, the Corporation is bound to refuse the
Occupation Certificate. Apparently, it appears that for
various projects the Corporation has not provided
Occupation Certificate but still the possession has
been handed over to the flat purchasers. The
petitioner further submits that in case of any failure of
providing STP for such projects having built up area of
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more than 20,000 sq.meters it is responsibility of the
respondent no.3 to take action under the Water
(Prevention and Control of Pollution Act, 1974) as well
as Hazardous Waste (Management and Transboundary
'Movement) Rule 2016 against such offending builders
and developers. However, some of the officers of
the respondent No.3 Board orally informed to the
petitioner that it is difficult on their part to identify the
projects having built up area of more than 20,000
sq.meters which clearly shows that the nodel agency

is required or the respondent Corporation must pass
information in respect of such projects having area of

more than 20,000 sq.meters to the respondent no.3.
Even otherwise, the project also required to obtain
environmental clearance, therefore, the contention is
unbelievable that the Respondent No.3 cannot identify
the projects having built up area more than 20000 Sgq.

meters.

(16)  The petitioner states that in absence of proper

communication between the Corporation and
respondent no.3 and more particularly failure on the
part of the respondent no.2 Corporation to provide
adequate STPs within its limits, the sea water and
creek water is continued to be polluted, which requires
immediate attention and urgent steps to control such
pollution due to failure of Municipal Corporation in
providing adequate STPs.

(17)  The petitioner states that in the aforesaid facts

and circumstances, to invite immediate attention and
‘to realize the Corporation the gravity of the problém,
the petitioner has given its notice cum representation
dated 28" February, 2019 to the learned
Commissioner and thereby requested to take prompt
steps to provide adequate STPs within the limits of the
Corporation. The copy of the notice cum

12—
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o representation dated 28% February, 2019 is annexed
herewith and marked as Exhibit - L.

(18) The petitioner states that in the aforesaid facts
and circumstances, no attention has been paid by the
Corporation to the notice cum representation dated

4» 28™ February, 2019. The Petitioner states that

J though the Respondent No.3 has issued necessary

' show cause notice against some of the builders and

-»» developers but the said steps are not sufficient as to

tackle the problem of water pollution because of
untreated discharged of water by the Respondent
Corporation who is having primary duty under section
177 and 178 of the Maharashtra Municipal
Corporation Act, as to make the addiquate provisions

of means for disposal of sewage and construction of
e M0, 7572 ‘r / S.T.P's within its limits. At this juncture, the Petitioner
\ Rt ,/ submits that fhe health of the citizens is the priority of

-any local authority including Respondent Corporation
and Respondent No.2 Corporation cannot run away
from its duty and responsibilities by the reason of
non-availability of funds. The Petitioner states that in
afo;'esaid circumstances in absence of adequate S.T.P.
Within the limits of Respondent Corporation that

treating disregard to the provisions of its duties under

the Maharashtra Municipal Corporation Act as well as
the Environment (Protection) Act 1986 and the water
(Prevention and Control of Pollution) Act, 1981 and
Rules framed their under. The Corporation is
deliberately playing with the life of citizens by
permitting further construction within the limits of

Corporation which results into continuous poilution of
sea water. The Petitioner submits that the violation by
the Respondent Corporation as well as Pollution
Control Board in respect of Sewage Water Treatment
is not only the violating the Municipal Laws but also

o e DI PR b edntsns: s el Rt et

violating the several International Conventions and
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Treaties wherein the Government of India is signatory
and therefore binding upon to state. The Corporation
also failed to take any immediate or urgent steps to
control the pollution in absence of adequate STP and,
therefore, the present petitioner is constrained to
approach to this Hon'ble High Court on various
grounds which are set out herein below without
prejudice to each another:-
GROUNDS
(a) At the outset, the respondent no.2 Corporation
failed to fulfill its statutory duty under Section 177
of the Maharashtra Municipal Corporation Act as to
make adequate provisions for disposal of the
sewerage and construction of the STPs within its
limits and, therefore, interference of this Hon'ble
Court is necessary.

‘AN (b) That it is a matter of fact that total entitlement

Ay . "X

e todtiin g /’.’ respondent no.2 Corporation is about 180 MLD.

and availability of the water within the limits of

However, only 15 MLD / CMD sewerage Is treated

. in the existing STP, which clearly shows that near
about 120 MLD sewerage is discharged in the sea
shore and creek area without any treatment.
Thereforé, the reépondent no.2 Corporation is not
only the polluter but also failed to perform its ddty
to provide adequate STPs.

(c) That the Corporation also failed to compel the
builders and developers who are having projects of
built up area more than 20,000 sq. meters to
construct STPs in the said area and, therefore,
interference of this High Court is necessary.

(d) That the existing STP is not working at its full
capacity and there is also absence of adequate
STPs within the limits of Municipal Corporation.
However, the respondent no.2 Corporation is still
granting Commencement Certificates to the new

14
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construction  projects  without taking into
consideration the damages being caused to the
environment in the absence of STPs. Therefore, in
the absence of adequate STPs within the limits of
Corporation, no such construction projects be

~ permitted within the limits of Corporation.
(e) That the show-cause notice issued by the

respondent no.3 dated 6% March, 2019 to the
respondent Corporation clearly states that current
STP which is functional at Bolinj, Virar has been
operating without any mandatory consent to
operate, which clearly shows that the respondent
no.2 Corporation has utter disregard to the
brinciples of sustainable development and which is
the mandatory condition under the several
environmental legislations and, therefore, in
absence of consent to operate STP, the Corporation
is illegally treating its sewerage to the extent of 15
to 16 MLD and, therefore, it is the responsibility of
the Corporation to abide the Rules and Reguiations
issued uﬁder the Water Act and to pay respect to
the said Rules and Regulations, which are governed
by the respondent no.3 herein. ‘

(f) At the outset, only after consistently approaching to

the several Authorities, the respondent. no.3 has
issued a show-cause notice to the some of the
developers. However, respondent no.3 has shown
its inability to take action against the builders and
developers who are having their construction
projects having built up area more than 20,000 sq.
meters as the respondent no.3 is unable to ideﬁtify
such projeqts. Therefore, interference of this
Hon'ble High Court is necessary with necessary
directions to the respondent nos. 2 and 3 as to take
action against such projects who failed to provide
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STPs within their construction projects which are
more than 20,000 sq.meters.

(g) Even otherwise, in the interest of justice, this
petition may be allowed and the Corporation may
be directed to take immediate steps to provide
adequate STPs within the limits of Corporation
within such period as this Hon'bie Court may deem

fit.
VII) SOURCE OF INFORMATION
(1) The petitioners submit that the petitioners have
received the information under Right to Information
Act and through the articles publishedv in various
newspapers.
(2) The Petitioner also obtained some information
through the information available in public domain.
VIII) ANY REPRESENTATIONS MADE
(1) The petitioner states that in the aforesaid facts
and circumstances, to invite immediate attention and
to realize the Corporation the gravity of the problem,

3

L vUMPA: tl *|) the petitioner has given its notice cum representation
" >in, Ho, 7“/ // dated 28" February, 2019 to the Ilearned

Commissioner and thereby réquested to take prompt
steps to provide adequate STPs within the limits of the

* ¥
- F

-

Corporation.
IX) NATURE AND EXTENT OF INJURY CAUSED /
APPREHENDED:

(1) The Petitionér states that the respondents have
been failed and neglected to fulfil its statutory duties
in true spirit as to provide adequate Sewage
Treatment Plants within the limits of Corporation as to

avoid the excessive pollution due to untreated sewage
in the sea water.
(2) The effect of Poliution in sea shore as well as in

"~ the creek area surrounded with the limits of Vasai

Virar Municipal Corporation causing serious damages
to the marine life as well the health of persons
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residing within the vicinity of sea shore and creek
area. The effect of Pollution is long lasting and the
damages cannot be quantified in terms of money:.

(3) That in absence of immediate action by the

respondents the effect of pollution would keep
increasing due to relocation and migration of various
citizens causing concentrating and increase. in
Population which resulting into excessive additional
untreated sewage discharge.

X) DOCUMENTS RELIED UPON :

(1) The petitioners are relying on the documents as

per the list of documents/index annexed with this

Petition.

XI) QTHER PARTICULARS:

R

‘.h

.i."'.'
. MUMBAI

o Teem e ."5'['{/"-‘,'!"/

(1 The Petitioners states that the Petitioners are

having prima facie case and balance of convenience
lies in favour of present Petitioners. No prejudice will
cause to the respondents if necessary ad-interim,
interim relief passed or this Petition may be allowed in
favour of Petitioners however, Petitioners will suffer
from irreparable loss which cannot be settled in terms

* of money if no such relief is granted.
(2) The petitioners. state that this hon’ble Court is

having necessary territorial jurisdiction to entertain

present Petitiori.

(3) The petitioners state that there is no delay in

filing the present Writ Petition.

4) The petitioners state that the petitioners are not

having any alternate, effective and efficacious remedy
and, therefore, the present petitioners  are
approaching to this Hon'ble High Court under Article
226 of the Constitution of India.

(5 The petitioners state that the petitioners have

paid necessary Court fees of Rs. /- at the
time of filing of the present Writ Petition.
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(6)
caveat from the present Respondents.

The Petitioners states that the Petitioners have
not filed any other Petition or any other proceedings
before this Hon’ble High Court or Supreme Court
touching to the subject matter of the present Petition.
The petitioners craves leave to add, alter, amend
the present petition with prior permission of this
Hon'ble High Court.

(7)

The Petitioners have not received any notice of

XII) PRAYERS OF THE PETITIONERS

o R | MUMBA! j_, *

} ~. "agn, Ho. 7572
.\ gn //

,.,/
S’,

(c)

(a) Be pleased to issue a writ of mandamus or

any other writ or order in the nature of
mandamus and thereby direct the respondent
no.2 Corporation to consider the representation
dated 28™ February, 2019 forthwith and thereby
further direct the respondent no.2 Corporation to
take immediate steps to provide adequate STPs
within the Ilimits of Vasai-Virar Municipal
Corporation taking into consideration future
demand of adequate water supply and the
probable discharge of sewerage water i.e. 80%
out of its entitlement within such period of time
as this Hon'ble Court may deem fit.

(b) Be pleased to issue a writ of mandamus or

order or any other such writ in the nature of
mandamus and thereby direct the respondent
Corporation to stop the further permission for
any construction projects till such period of time
when adequate STPs are made available with the
limits of respondent no.2 Corporation.

During the pendency of the present
petition, this Hon'ble Court be pleased to direct

the respondent no.2 Corporation not to issue
Commencement Certificates to any construction

. projects until and unless necessary steps are
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taken by the Corporation and construction of
new STPs is started by the Corporation.

(d) Ad-interim relief in terms of prayer clauses
{b) and (c).

(é) Any other and further reliefs in favour of
the petitioner be provided as this Court may
deem fit.

AND FOR THIS ACT OF KINDNESS, APPELLANT IN
DULY BOUND SHALL EVER PRAY.

Mumbai | \_be_‘\\/'

Dated: jir;ay of March, 2019 Petitioner

""'

Advocate for the Petitioner e
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Z/O
VERIFICATION

I, Mr. Anil Kumar Pillai, an adult, Indian inhabitant,
the Petitioner herein above do hereby state on solemn
affirmation that what is stated above in paragraph number
of}._);is true and correct to the best of my knowledge
/and belief and I believe the same to be true and correct.

‘ Sdle’mnly Affirmed at Mumbai \)\

.
This_2.8™ day of March, 2019 p//
) Deptnent .

Identified by m /\’//)ﬂh G, C oy
P )
17 G

v ' l\*{ MUMBAL €1} 7%

\C‘l““‘ e N2/ y GOV'N!? g; IvgimA

o v " N  oF

Advocate for the Petitioner \ \“/ / 10/D, Bauball Bldg.
Nt RS 17H, Cawasjl Patel Straat,

Fort, Mumbai - 400 D01.

MNOTED
Date | SrNo.

064)14 |
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To, Date: 25" April 2017

Mr. Satish Lokhande 1AS.,

P

The Municipal Commissioner,

|

() 58558 rath ol 1

Vasai-Virar City Municipalk Corporation,

Virar, Palghar Dist.,, Maharashtra

Subject: Grant of OC to Buildings in Evershine City, Vasai (E}

Dear Sir, v
4 You are very well aware that most of the buildings in Evershine City, Vasai East do not have Occupancy
Certificate {OC) although residents have been paying various taxes to VVMC. Majority of these buildings
have been constructed by M/s. Evershine Builders and the land Is in lease with Shri, R,K. Wadhwan (P.A.
Holder} his address at Dewan Tower, Station Road, Vasal Road East, Taluka Vasai, Dist. Thane {M/s.
Dewan Group) who have no intention to grant OC to the residents. | am quite surprised that VWWMC is
completely mute on this topic and no actions have been taken against the Builders/ Developers who
have not given to OC to residents even after the formation of Saciety. The citizens have taken hefty
home foan and put their valuable earnings to buy a house for the future of their family members.
However, without OC, their future is in dark. All government and Semi Government taxes towards
purchase of Flat have been paid by the residents to the Builder. The Bullders have also received their
profit but are shrugging off their responsibifity to give OC to the residents of Vasai and In particular
Evershine City. Some of the buildings do not comply with the pre-conditions given by CIDCO / VWMC and
residents are completely in dark.

The new constructions which are coming up in the.locality also do not comply with the permissions
given by VWWMC. There are no rain water harvesting,solar lights, etc. inspite of the same being made T
compulsory for Builders. Under this scenario, permissions are still given for construction of buildings. -~
There is no verification done on the constructed structures against the approved plan. As a result,
Builders try to evade facilities promised to the property buyers and earn huge profits.
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Anll Kumar Pillal - PRESIDENT (South tndian Cel)
Mob.: +91 - 7702000032 :

b3
R’

You are thus requested to take strict action against all such Bullders who have failed to provide OC to
the buyers.

Looking forward to your earliest action in this regard.

Thanks and cﬁ:is,

w

A rar Plilat

CcTo

1. Shri. Narendra Damodards Modi - The Hon., Prime Minister of India

2 Shri. Devendra Fadnawis ~The Hon Chief Minister of Maharashtra
3 Shri. Sumeet Mallick IAS. ~The Hon. Chief Secretary of Maharashtra
4 shri. Sanjay Kelkar - The Hon. M.L.A. Thane, Maharashtra

Encl. Letter Submitted by Evershine Classique Co.op. Hsg. Saciety itd.

3

C/f302. Evershine Classique Chs. Ltd.. Evershine City, Vasal (E), Dist. Palghar. 401208,
E -mail: (N
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Ref: MH/BIPSIC/46/2018-19 : Date : 24™ September 2018 -

To,

The Hon. Member Secretary,

Maharashtra Pollution Control Board

Kalpataru Point, 3rd & 4th floor, Sion Matunga Scheme Road No. 8,
Sion Circle, Sion (E),

Mumbai - 400 022

Dear Sir,

This is to bring to your kind notice the Sewage Treatment issues in Vasai East especially
Evershine City and Vasant Nagari residential areas falling under the jurisdiction of Vasai-
Virar Municipal Corporation. Most of these residential buildings have been built by
prominent builders viz. Evershine Builders, Rashmi Builders, Seth Builders, Neminath
Constructions, Star Residency (Ster Developes) Veena Developers & Nikunj Developers
(Veena Dynasty) , Regal Builder, Metha Constuction, Anchor Park ( Anchor Realty), Shanti
Construction, Virdavan Construction etc many small builders. Although these builders have
come up with cxcellent infrastructore but they have ignored the sewage generated from their
) buildings. Unfortunately, there is no ‘Sewage Treatment Plant’ (STP) in Vasai to deal with
the sewage. As a result, the sewage from all these residential buildings ‘eventually mects the
nearby sea endangering the aquatic life. This is a big threat to our environment and needs to

be seriously attended.

The Vasai-Virar Municipal Corporation has also failed to provide a suitable sewage disposal
system as per Sec. (76 and 177 of Maharashtra Municipal Corporation Act. ”
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You are thus requested to look into this serious matter and take appropriate actions against
the culprits fajling which I will be compelied to approach the National Green Tribunal (NGT)

which may be kindly noted. <PIEY WU 20D MK

/ T look forward your immediate action.
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Affil Kumar Pillai

i) [ A1

C.C. To,

Counter finel 24/09/201R. 11 s06

1. The Hon. Minister of State { Environment)- Maharashtra State.

To:THE HOH PRINCTFAL SEC,MREAT
2. The Hon. Chief Secretary - Maharashtra State. k PIN:400032, Mantralava S0 Hushat
FrogxATL ¥ PILLAT.WSAT
N . . Yi=1%es
3. The Hon. Chairman - Maharashtra State Pollution Board . ANLsE5 00 Eash) X

CTrack on e, indiapret.anv. in
- 4. The Hon. Principal Secretary- Environment Department , Maharasmm"-—‘ #ASHEvaL aogen -

5. The Hon. Principal Secretary — Urban Development- Maharashtra

6 The Hon. Principal Secremry - Public Health Department- Maharashtra :

7. The Hon. Principal Secretary — Water Supply & Sanitation Department- Maharashtra
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| Ref: MH/BIPSIC/48/2018-19 Date : 30“‘ September 2018

|
o S
] To, : - R R
, reont ek Rmx‘zg**m RPN
. ShriM.R. Lad, BL AT BT F S0 e % WA O IERFE; ﬁ?@é}
i Regional Officer, ?:ﬁg‘:f,.;;:iv .:5 1042018,09: 5% tounter mxm_,l /28,0555 - el
_ Regional Office, 5 Floor, . ) Fﬁltdwl lwaqle Y5 50 . ;;;!Iif%xm SRS MR
Office Complex Building, R T W Sram #-T“‘f’i;;smpggz v;m,
: Wagale Estate, Thane- 400 604. z:ti'gﬁ; L Bt:70s
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ThlS is to brmg to your kind notice construction carried out by many prominent and small

|
e

Constmcnon Builders in Vasai-Virar Mumclpal Corporation region without any valid Consent
to Establish / Operate.

b Vasai-Virar belt has seen growth of many residential and commercial projects in the past few
years due to availability of cheap and affordable prices as compared to sublgbs. There are many
big-small Builders who are in this business of many years; prominent among these are Sunteck
Realty, ( Naigaon) Reliable Homes ( Naigaoil) Maad Reality ( Naigaon ) Navakar Estatc
Naigaon) Reshmi Construction ( Vasai), Evershine Builders, Shantee Homes (Vasai) RR Jai
Residency (Vasai) Crystal Developers ( Vasai) Kamya Group ( Vasai)) RNA Builders NG (
Vasai) Kalash Kumkum Darshan (Vasai) Veema Developers & Nikunj Developers (Veena
Dynasty), Seth Builders (Vasai) Shapoorji Pallonji (Virar) Poonam Dévclopexs {Virar) Elda
World (Virar), Rustomjee (Virar) Cosmos Group ( Virar) Bhoomi Group, Agarwal Group (.
Virar) etc. Most of these Builders do not take Consent to Establish / Operate from MPCB

and earry out construetions against the provisions of Water (Prevention and Control of
Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Authorization
under Rule 5 of‘ the Hazardous Waste (M,H & TM Rules) 20018. This has been going on
from many years with the blessings of Some Government/ Semi Government Officers and local
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politicians. Pollution norms are openly flaunted. There is no provision to recycle domestic
| effluent for flushing, gardening, etc. There is no provision of STP.
2 There is also no provision of STP in Vasai-Virar belt and as a result the sewage generated
: by these construction sites pollutes the nearby sea endangering the aquatic life and
violating the provisions of EP Act 1986. Trees are cut without any permission to facilitate the
* construction work. No Environment Clearance Certificate is taken from the Environment
Department. '
1 thus request you to kindly intervene, set up a committee to visit all such construction sites and
T issue stop / closure notices or deemed actions as per the provisions of Act. This could save our
environment and firther damage.
: [ look forward to your earliest response.
Awaiting your reply in the said matter.
! Thanks and regards, jes
3 Aate2230(Tashy
Track an wie, Dndlagost.eo, fad
— . STl “Tal 00 34 AR
Jai Hind, Jai Maharashtra. ivitioiasiid At SR e e e
FIRAET, Bim & : ARG
. TromdEL AR PR VRN . o
' ¢ e : PSTITATTAIN TR0
o ‘ fnk:28.90{0ash) o, FLWERGRT I 3.0 chedos RS
Tratk o e dndianenigenind Coeter Br 017107008 008
Sial 150 25 ’ TosFRUCIPAL SEC. IR SFUELITATE
s e . e i 1o . GO0T2, tantralaye 3 tughai
Kumar Pillai : ok L
: C.C. To,
¢ gk on . dnitizonataone.iny
- . . “hial 1005 242 4030 ;
1. The Hon. Minister of State ( Environment)- Maharashtra State. Bl
L ) AR SEE
2. The Hon. Chairman — Maharashtra State Pollution Board . PRI IVRBZ7AR7 22
i .« . T5 URRML TAST IF 8.0 {AB1508)
: } Canter MorZ OL/1000IB09:58
: 3. The Hon. Member Secretary- Maharashtra State Pollution Board. TeaPRALH T ";__ﬁz (ERIRARERT B
- : TN, Mentralave SE Funhai
‘ 4. The Hon. Principal Secretary- Environment Department , Maharasht; vl S8R FRLAL VST

5. The Hon. Principal Secretary — Urban Development- Maharashtra
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Date: 23rd October 2018

Ref. MH/BIPSIC/59/2018-19

To,

Mr. E. Raviendran Saheb IAS,

The Hon. Member Secretary

Mabharashtra Pollution Contyol Board

Kalpataru Point, 3rd & 4th floor, Sion Matunga Scheme Road No. 8,
Sion Circle, Sion (E),

Mumbai - 400 022

Sabject: Pollution issue in Vasai-Virar region duoe to ne provision of STPs
Dear Sir,

This is oontinu_atioh to my earlier correspondence (Ref: ME/BIPSIC/48/2018-19 dated 30™
Sept. 2018) to Mr. M.R. Lad, Regional Officer, Thane, a copy of the same is also marked
to your Office. I have neither received any reply to my letter nor have any updates been
provided.

Meanwhile, I have received a copy of a comrespondence (dated 4/9/2018 enclosed below)
from the Municipal Commissioner, VVMC to the Secretary, VVMC regarding the status of
STP in Vasai-Virar Mumicipal areas. As per the correspondence, there is only one STP
situated at Boling, Virar which caters to the areas of Virar. There are 5-6 STPs proposed in
the areas of Nallasopara, but due to scarcity of funds, they are unable to build the same. The
correspondence also mentions that as per DC Rules, a Housing Complex which is more than
20,000 sq.m. is mandated to have a STP in the complex. However, the same is not maintained
by these complexes. The Municipal Commissioner has proposed to bring all such STPs which

are mandated under DC Rules to bring under the ambit of VVMC and collect the cost of -

erection and maintenance of all such STPs from the Builders to generate funds.

It is thus clear from the comespondence that there are no STPs in Vasai and Nallasopara
regions and the sewage water from these residential arcas meet the nearby sea without any
treatment. I fail to understand that though the Municipal Commissioner wans to bring
the STPs built in

housing complex with more than 20,000 sq.m. under ik control, what about those which are

below 20,000 squn.? Definitely, these come under the ambit of Municipal Corporation and it

has failed to act on it, creating huge environmental pollution.

weelene
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- 4 MPCB which is responsible for the control of Pollution and the Municipal Corpomhun which
f is responsible for the erection and maintenance of STPs in Vasai-Virar regions are together
‘ responsible. for the current situation. The environment, and in general the human habisat, has
to pay for your negligence.
|
i The plastic ban has been implemented in the state from past few months and heavy penaity
5 has been imposed on the general public. However, no action is taken on the government
‘ officials for their negligence in not curbing the pollution duc to non-availability of STPs. Is
law different for government officials?
ﬁb There are many constructions (small and big) carried out in Vasai-Virar region and
penmss:ons are granted o all by VVMC although it does not make any provisions for STP. It
is high time that the Municipal Corporation should first concentrate on building STPs before
granting permissions to all such constructions. Such constructions should be immediately
stopped and your Office is responsible to impose such restrictions on Municipal Corporation.
1 Tn case you fail to act on such sensitive case, I will be compelled to approach NGT for justice
and you will be responsible for the consequenoes
— =
: You are thus requested to take strict action on Vasai-Virar Municipal Corporation as per the
provisions of law in not curbing the pollution in the region.
| 1 thus look ahead to your immediate action and reply. .
RGSZZTZISIN TWR=BZ77032727253 | RIOS2TZHAH TVRIBZTHOS727024
Thanks and re ;  RLVASAT ERST IE .0 01208 i AL VAGAT EAST TE $.0 <801200
1 . Conter Mo:2,23/10/2018, 12:55 } Conter Hos2,25/10/2018,12:55
1 . TocHD CHATRIEH- HTUAGA - TosMEVBER SECRATARY ,SI0H
PIN:q00022, Sion SD { PIN:400022, Sien S0
: FroacAill K PILLAL (EVERSHIRE i FroasaL K PILLAL EVERSHIVE o
5 Wtedges” - e ?”Ut. - mﬁm s
Aated0.00fCash) 5 -mwmmm %
Track on wer.indiapost.gov ! Qraik o w.mdxapst.qw.l
_ dial 1800 2 824> : © <Dial {80 2b eBiBy
1. The Hon. Minister of State ( Envnronment)- Maharnshtra State
2. The Hon. Chairman — Maharashtra State Pollution Board .
: 3. The Hon. Principal Secretary~ Environment Department , Maharashtra
| : 4. The Hon. Principal Secretary — Urban Development- Maharashtra
Encl. The Copy to the letter addressed to Shri. Lad, The Hon. Regional Officer, dated 30™
September, 2018 Ref. MH/BIPSIC/48/2018-19,
’ RIOSZZ12IN TRBTTA2T2I2 RN TR
RMGEZFI00IR TR0 008 * R VASAL EAST IE 5.0 <401206> RL-UASAL EAST IE S.0 oozl
R VASAL 2T TE 8.0 <401208> " Counter Hos2,Z3/10/2018,12:55 Counter Ro:2,23/10/2018,12:9
Counter Hoad, TA0/2018,12+55 { ToiPRINCIPAL SEC,EWVIRON IE ToeFRINCIPAL SEC, R4 AIHISTRIES
TasPRAVIN SOATE PATIL ,KANTRALAY . PIR:SO00DTZ, Mantralaya SO Musbai - PTH:AD0S2, Mantralaya SO Mushai
PIRAOT, Motralaya S0 Mumbai - FromUL K PILLAT OVERSHDNE Froa:ASL ¥ FILLAT (EVERSHDE
FrondiliL K PILLAT | EVERSHIE O Mdages i o St
) T e o #8t:30.00(Cash) T At X0.00(Cash)
{Track on ww.indispost.gw. i KTrack on v, indiapost.go

Dial 1800 265 848> BIN L (Dial 1800 268 4Rs8>
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Apklication for Obiaining Information under
The Right tglnformation Act, 2008

To,

The Right to Information Officer,
Maharashtra Pollution Contro) Board ,
Kalpataru Point, 3 & 4™ floor,

Sion Matunga Scheme Road No. §,

Sion Circle, Sion — East,

Mumbai- 400 022 il
Agppicant’s Name . + Anil Kumar VT Dillai _
Applicant’s Address . : €302, Eversh;_inc Class:ique Co.0p. Hsg. Societj Lid,

Near Evershirie Medical, Evershine City, Vasai - Eagt,
Palghar Dist, Maharashtra- 401208,

Applicant’s Contact No. |, 17709000032
Applicant’s Mail Id. : : njllninksa-t’bem’nil.com
Details of lnfon_naﬁoxi Required :
i | .
1. Letter Reference No + MH/BIPSIC/48/2018-19 did. 30" September 2018
: MH/BIPSIC/59/2018-19 dtd. 23 October 2018
: ]
- } }
: t .
2. Period of \nfonnalion 220" September;’.’m 8 to 21* November 2018.
Details of Information Required ; Please Provide me copies of all correspondence done
% and. received by youwr Office along with relovant
|
i documents with reference to the above Letter during.
% the given period.
H
Reason for Seeking inﬁ;minlion : To prepare for legal ps
4
g
R
n
i .
;E i(unm;rv Pillad
M . T
Date :22/1172018 ; ( Sign of Applicant)
Place : Vasai Road i Ll
Enel, Copy of above ref ; ce letters ) “‘“&g&z\fw.
. | . &w}n o w‘a’

e

¥
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MAHARASHTRA POLLUTION CONTROL BOARD

&»
% INFORMATION . Sub-Regional Office, Thane-1
Tel : 25802272 5* Floor, Office Complex
Bidg.,
Fax : 25805398 Near Mulund Check Naka,
Wagale Estate,
E-mail Id: srothane! @mpcb.gov.in Thane-400 604
Visit us at: www.mpcb.gov.in S
No. MPCB/SROT-I/RTI- §0/B- 17 Date:-2 G /112/2018
To,
Mr. Anll Kumar V Plilal,

C/302, Evershine Classoque Co. op. Hsg
Society Lid, Near Evershine Medical,
Evershine city, Vasai (E), Dist- palghar.

Sub :- Application under RTI Act, 2005....

Ref :- 1. RT! application by Mr. Anil Kumar V Pillal, dtd. 22/1 1/2018
2. This office letter vide No. MPCB/SROT-I/R -21,

dtd. 12/12/2018
3. Reply received from Sub-Regional Officer, Thane-il letter vide no.
MPCB/SROT-I/RTIB-71, Dtd. 26/12/2018

information called upon by you under Right to Information Act, 2005 vide application ref no.
1) is enclosed herewith. ) , ’

if you are not satisfied with above information you may file an appeal application to
Regional Officer and Appellate Authority 5th Floor, Office Complex Bldg., Near Mulund Check
Naka, Wagale Estate, Thane-400 804 within 30 days.

- v / %
D.A. ~ As above : - \\X‘P\' :

Information car& .
Sub-Regional Officer, Thane-l

Copy submitted for information to:-
Appellate Authority & Regional Officer, M. P. C. Board, Thane

Copy to:- Master file
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Ref: MH/BIPSIC/80/2018-19 Date: 13™ Dec. 2018

To,

Mr. V.V. Kiledar,

The Hon. Sub-Regional Officer, Thane -2
Maharashtra Pollution Control Board

5™ Floor, Office Complex Building

Plot Nos. P 30, Wagale Estate. Mulund Check Naka
Thane West 400 604

op &
R PHLAT GEAL

A FOQeE

1 - & MA.'. e Paet
Dear Sir, bed g4 i et :

This has reference to your letter (Ref. 2/2012 dated 12/1 1/2018) addressed to the Municipal
Commissioner, Vasai ~ Virar Municipal Corporation (VVMC) pertaining to my complaint of
pollution of sea due to non-provision of Sewage Treatment Plant in Vasai. Please refer my
earlier correspondence (Ref: MH/BIPSIC/46/2018-19 dated 24™ Sept. 2018) addressed to the
Member Secretary in this matter.

I. * have carefully read the Visit Report® of your Field Officer mentioning that M/s.
Evershine Builders has not prbvided any STP in Evershine City, Vasai (E) and the sewage
from residential areas mixes with the municipal drainage system. This eventually meets the
sea endangering the species.

However, I am sorry to say that the concerned Officer has not investigated the matter
properly. The fact mentioned by you that each of these individual constructions are less that
20,000 sq. m. and thus it fatls und’er the ambit of VVMC is not true. If you look at the
Commencement Certificate (CC) issued by CIDCO / VVMC to all these Constructions over .
) these years, you will find that many constructions have been carried out on the same CC with
cop \\e) amendments from time to time. Most of the land in Evershine City and Vasant Nagari are in
2 / the name of Mr. Rakesh Wadhawan as P.A. holder. | am enclosing only very few CC copies
\% _L\\t ot following buildings constructed at varions periods. '
¢ W et
. - 2.
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Tt is thus clear from these docoments that a major portion of Evershine City & Vasant Nagari,
Vasai East belongs to Mr. Rakesh Wadhawan, which was developed by many small Builders
from time to time. The total area if calculated, will be definitely more than 20,000 sq.m.

R s N

2

oz e -

which certainly falls under your jurisdiction.

Itis clear that your Officer bas not thoronghly investigated the complaint and prepared a false
report. This is against the provisions of Sec. 21 of Indian Penal Code (45 of 1860) which .
clearly outlines the duties of a Public Servant. This act of your Officer and thereby your Dept.
atiracts punishment laid down under Sec. 53 of Indian Penal Code (45 of 1360).

e
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The provision for STP lies with the MPCB and it is thus imperative on your part to
provide a suitable STP in Evershine City, Vasant Nagari and Vasai in general, to prevent
pollution of the sea arising from the discharge of sewage from the residential areas in Vasai.

" ’ It is also imperative on your part to take strict action against Mr. Rakesh K.
Wadhawan, (address at Devan Tower, Station Road, Vasai Road East, Palghar Dist,) ,
Sbri. Deepak P. Shah Partner of M/s. Sharp Realtors ( address at Mirza Shopping
1 Centre, 194, !st floor, Opp. Railway Station, Virar — East, Taula Vasai, Palghar Dist ),
: and all concerned people (instead of all builders whose roles were very limited) as per the
provisions of law for not providing STP in Evershine City thereby leading to current

THET

pollution of water bodies.

‘I thus look forward to your immediate action and a reply in this matter failing which I will

compelled to seek legal action against you and the Board.

RASIICT IRare
nks and regards, - % WEAL EAEY IE 5. <4213
Comntar MeiZ, 1612/ 2018, 1622
TeHTRAYIN P SATIL MSSTRRLAY
& Bantralays S0 Saabz
7 " i Kumar Pi“ai . !':'m 53'1.5. Fids l;g.!i-.'x!").l
i - Hon. Minister of State ( Environment) - Maharashtra State.
a,! 2. Shri Sanjay Kelkhar Saheb— The Hon. MLA Thne ;

3. The Hon. Chairman — Maharashtra State Pollution Board .
4. The Hon. Member Secretary- Maharashtra State Pollution Board.

5. The Hon. Principal Secretary- Environment Department , Maharashtra

6. The Hon. Principal Secretary - Urban Development- Maharashtra

7. The Hon. Regional Officer - Maharashtra State Pollution Board, Thane

Encl. Some Commencement Certificate Ref. No. details. and copy of your letter dated
12/11/2018 Ref. No.2/2012.

25 st indagos ey, iny

fropsfft, AR FHLAL Y ;
) ' s Fars . Pt 3
= F- . ERE Rl Akl QA Fasht



e

e Bt e

I i A 4 e D )

JEaibh

T - ﬁrut-»am#%mmrﬁaﬂ

TERTTIIRET AN, e L
sn.5. afaara/ e/ IN/Ei8 82 vf oo,
R - oy Jog)2esc .

Ry 92 L
“Toelganc




6
362

AA . Eﬁ[v/ﬁ’)\ff \\i;/ﬂ*} 0 —

%

.

! MAHARASHTRA POLLUTION CONTROL BOARD
4 ~ REGIONAL LABORATORY, THANE
B
: Tel. No. (0253) 25820423 ‘ Office Complex Bldg.
1 FaxNo. (0253)25805390 . 5™, Floor,Wagle Estate.
: Web site: httpy//mpch.ovin - Near Mulund Check Naka.
f email: mocithanelab®moch.govin Thane —400 604, '
7 ANALYSIS REPORT
5
g MPCBRLTAVS.R 3 Date: 23] /9
% Sub Regional Officer, Thana - it : Sample Collected By: J. 8. Bhusara (FO)
= . Leb Report No. J - 1178 _ Sample Collaction Date: 20/ 02 /2019
g Sample Code No. SROTR = ILIVS /18/ 20 Sample Acceptance Date: 21 /02 /2019
! Seal No. 262 : Industry Type. STP.
5 4 ¢
Particulars . Result
pH . . ) 6.9
80D.3 day 27°C 125.0
C.0.D. ‘ ) 192.0
Suspended Sollds 60.0
| Olt & Grease : 4.2
DS 42700
Chloride 2060.0
Sulphate o 2316
Detergant : 03
Note: 1) AH results are expressed In mg/Lit except pH:
; 2) N.A. Indicates Not Analyzed. ' .
3) BDL Indicates Below Detectable Level. .,

4) N.D. indicates Not Detectable. ‘
_ E@Zwﬂ-ﬁr’ o
(Ragini Butale)

1 ' Sclentific Officer,
Regional Laboratory, Thane.

'\ﬁuc"’: NVivar G ML‘:"“.';“P*‘] Gwrom}'or\.
STP «k Bokud S Vivey (w) (

CHSASIBOM

SO S001: 2015 & OHSAS 18001: 2007 Certified

{
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Parameter & Limits

Sr. No. Parameters Limits
1 ~ pH 55t09
2. BOD 100
3. Cob 250
4. SS 100
5. 0&G 10
6. ~__TDS 2100
7. ~ Sulphate 1000
8. ~Chloride 600
9, Copper 3
10, Iron 5
11, Zinc 5
12. Nickel 3
13, Lead 0.1
14, Phenol. 1
15. _Phosphate 5
16. Total Chromium 2
17. Chromium (Hexa) 0.05
18. TAN 50
19, ~ TRC 1
20. Total Metal 10
21, % Sodium- 60%
22. Detergent 2
23. DO 5

-
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; [l 25802272 Reglonal Office, Thane

Fax : 25805398 6" Floor, Office Compiex Bidg..,
— , Website: http/mocb.2ovin . | GGRE lear Mulund Check Naka,

' : E-mail 10: rothane@mpcb.gov.in R Wagale Estate, Thane<400 604,

~NO: MPCBIROT/IPD-PI 201 S Date:- 24 122018
! To,
, M/s. Navkar Estate & Homes Pvt. Ltd.,
Navkar City, S. No. 332/1, 3, 4,6A,7& 8, . .

3331142, 33512, 33612, 336/3F, Vill. Juchlndra,
Naigaon (E), Tal. Vasal, Dist, Palghar— 401 207

s gy

Sub: Proposed Directions /s 33A of the Water (Prevention & Conirol of
Pollution) Act, 1974 and/or u/s 31A of the Alr (Prevention & Controf

: Of Pollution) Act, 1984 and the Hazardous Wasts (Management, Handling &

Transboundry Movement) Rules, 2016.

Ref: - 1) Consent granted by Board
2) Complaint recsived to this office
3) Board offieial visit to your unit, dtd. 01/12/2018 .
" 4) Proposal submitted by S.R.0., Thane-ll vldo MPCB/SROT+Y B-181207-
FYS- 0148, dtd. 07/12/2018

R

WHEREAS, you are operating unit in the Water Pollution Prevention Araa declared under the
Water (Prevention & Control of Poltution) Act, 1974, & Alr Pollution Prevention Area deciared under
the Air (Prevention & Contro! of Poliution) Act, 1981. .

- WHEREAS, you have been granted Conditional combine cbnsent to operate and
2 - Authorization under the provisions of the Water (P&CP) Act, 1074 and the Air (P&CP) Adt, 1981 and
. the-Hazardous Waste (Management, Handling & Transboundry Movement) Rules, 2016.

AND WHEREAS, it is obligatory on your part to provide adequate and suilieble traatment &
disposal arrangements for effiuent air pollution control and Hazardous Waste Mansgement 50 as to
achieve the standards prescribed in the consent order.

AND WHEREAS, Board officials of Sub- Regional Office, Thane- || visited your industry on
T 01/12/2018 and vide ref. no. 4 reported following:

1. Till date you have not instalied organic waste convertor.

2. You have not installed onfine monitoring system for parameters pH, B.0.D. & T.S.S.

3. You have not submitted Bank Guarantes of R9, 20.0 Lakh (Rs. Twenty Lakh) &Rs. 2.0 .
Lakh (Rs. Two Lakh) as per consent to establish condition.

AND WHEREAS, this amounts to blatant violation of consant conditions and clearly shows
your gross negligent ettitude towards politition control,

AND WHEREAS, alter examination of the record of your case the teports of the officars of
the Board and after making necessary inquiry, | am satisfied that you are violating above conaent
conditions and causing setious poliution in tpe surrounding area. .
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NOW THEREFORE, in sxercisa of the powers conferred upon me by the Board under

soction 33A of the Water (P & CP) Act, 1974andunderncﬂm31 afmeAir(P&cP)Ad. 1981, |,
herebydmdyounsfollows

a, \AhyyourmduauyshnllnotbeduaetedtoclomdmmprojocudMlyfoM?
b. Why the competent authority ahannotbedimmdtodmwndmhrldecmmy

supply fo your project? -
6. Why lega! action shelt not b Initiated againat you for violation of the provisians of the

afarementioned Acts?

You are requested to make it convenlent to stiend the personal hearing at above
mentioned office address along with all refevant documente on 02/01/2019 @ 11:00 hrs. Please
emmmmmmmdmmmmmmmumwmmemm.

Sdf—
{M. R. Lad)
Reqlorga! Officer, Thane

Copy submittedso: . :
Printipal Scientific Officer, MPC Board, Sm Mumba-zz

Copy to:-
Sub-Regional Officer,M.P.C. Board, Thane-il - He is directed to serve these directions to

Industry & aftend hearing with relevart documents.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel : 25802272 — 1 _ jional Office, Thane

Fax : 25805398 mem—mm | 5" Ficor, Office Gomplex BIdg,
Website: htto;/much.eoy,in ' % Near Mulund Check Naka,.
"E-mall Id: rothane@mpcb.govin | W Wagale Estate, Thane-400 604.

NO: MPCB/ROT/IPD-PI {40 11 £~ T 5-03 2.0 Date:- | & 101/2019
7] To, -
1 M/s. Sharp Realtors,
! {Shri Despak P. Shah Partnar),
Mirza Shopping centre, 19A, 1st floor,
Opp. Rallway station, Virar (E),
Tal. Vasal, Dist. Palghar - 401305 “ -

Sub: Proposed Directions uls 33A of the Water (Prevention & Control of
Pollution) Act, 1974 and/or u/s 31A of the Air {Prevention & Contro!
Of Pollution) Act, 1981 and the Hazardous Waste {Management, Handling &
Transboundry Movement) Rules, 2016.

kot i o i lIL..l_"_‘lAE:.JELE

Ref: - 1) Proposal submitted by Sub-Regional Officer Thane -Il, vide
MPCBISROT-IIIB-190114-FTS-0261. dtd. 14/01/2019,
2) Visit of Board officlat of Sub-Regional Officer Thane ~il on $9/10/2048

i (it ]

WHEREAS, you are operating unit in the Water Pollution Prevention Area declared under the
Water (Prevention & Control of Pollution) Act, 1974, & Air Pollution Prevention Area declared under
the Air (Prevention & Control of Pollution) Act, 1981.

WHEREAS, you have been granted Conditional combine Consent to operste and
Authorization under the provisions of the Water (P&CP) Act, 1974 and the Alr {P&CP) Act, 1981 and
the Hazardous Waste (Management, Handling & Transboundry Movement) Rules; 2016,

AND WHEREAS, it is obligatory on your part to provide adequate and suitable treatment &
disposal arrangements for effluent ait pollution contro! ang Hazardous Waste Management so as to
achieve the standards prescribed in the consent order.

AND WHEREAS, Board Officials of SRO, Thane-Il visited your industry on 19/10/2018 &
following are the observations:

1) You are operating your project in the name M/s. Sharp Realtors & Other bullders _

{) without permission / consent from M.P.C. Board. )

g +,2) You have not provided sewage treatment plant and effluent generated from project
found discharging in to nearby nallah leads to creak causing water poliution;

3) You have not provided organic waste convertor for treatment of biodegradable waste.

AND WHEREAS, this amounts to blatant violation of consent conditions and clearly shows
your gross negligent attitude towards pollution controi. :

AND WHEREAS, after examination of the record of your case the reports of the officers of
the Board and after making necessary inquiry, | am satisfied that you are violating above consent
conditions and causing sefious poliution in the surrounding area.

.
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NOW THEREFORE, in exercise of the powers conferred upon me by ‘the Board under
seglion 33A of the Water (P & CP) Act, 1974 and under saclion 31 of the Air (P & CP) Act, 1981, |,
heraby direct you as foliows:

a. Why your industry- shall- not be directed to close down its manufacturing activity
forthwith?

:2:

LY

b. Why the competent authodty shall not be directed to dssconnect watar / eleclncity
supply to your unit?

¢ Why legal action shafl not be initiated against you for violation of the provisions of the -
aforementioned Acts? R

You are requested to make it convenient to attend thie personal hearing.at above
mentioned office address slong with -all relevant documents on' 28/01/2019 ® 12:30 hrs. Please
ensure-that the authorized compelent decision makinp authonly attends the meating

Copy submitted to ;
Principal Scientific Officer, MPC Board-. Sion, Mumbai-22,

~Cupyto-— - .
Sub—Reguonal Oﬁ‘k:ar ‘M.P.C.-Board; Thane-Il - He is directed to serve these directions to

industry & attend heanng with relevant documents. BN

369



370

‘..AZ‘LA"“\““‘I far
¥

L] AR G | I

- ' 'ég

! | MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office, Thane
,{ 8 Floor, Office ‘Complex Bldg.,
Near Mulund Check Neke,

. Tel: 25802272
Fax : 26805398

?ﬁllln

i Website: http://mpch.gov.in
E-mail [d: rothane@mpcb.gov.in Wagale Estate, Thane-400 604,
3 NO: MPCB/ROT/PD-P! 1IQetB-FTS-0O 2” 7 Date:~- 1R 10172019
To,
M/s. Rakesh K. Wadhawan,
Devan Tower, Station Road, =

Vasal (E), Dist. Paighar ~ 401 208

Sub: Proposed Directions u/s 33A of the Water (Prevention & Control of

3 Poliution) Act, 1974 andfor u/s 34A of the Air (Prevention & Controf

Of Pollution) Act, 1981 and the Hazardous Waste (Management, Handling &
Transboundry Movement) Rules, 2016.

3 ﬁ Ref: - 1) Proposal submitted by Sub-Regional Otficer Thane -1, vide
MPCB/SROT-I/B-190114-FTS-0258, dfd. 14/01/2019,
2) Visit of Board official of Sub-Regional Officer Thane ~H on 19/10/2018

WHEREAS, you are operating unit in the Water Pollution Prevention Area declared under the
Water (Prevention & Control of Pollution) Act, 1974, & Air Pollution Prevention Area declared under
the Alr (Prevention & Control of Poliution) Act, 1981.

WHEREAS, you have been granted Conditional combine Consent to operste and
Authorization under the provisions of the Water (P&CP) Act, 1974 and the Air (P&CP) Act, 1981 and

the Hazardous Waste (Management, Handling & Transboundry Movement) Rules, 2016,

AND WHEREAS, it is obligatory on your part to provide adequate and suilable treatment &
- disposal arrangements for effluent air pofiution contro! and Hazardous Waste Management so 8s to
achieve the standards prescribed in the consent order.

AND WHEREAS, Board Officials of SRO, Thane-l! visited your industry on 19/10/2018 &
following are the observations:

1) You are operating your project in the name M/s. Rakesh Wadhawan & Other builders

without permission / consent from M.P.C. Bozird,
2) You have not provided sewage ireatment plant and effluent genera!ed from project

found discharging in to nearby naflah leads to cresk causing water poliution.
3) You have not provided arganic waste convertor for treatment of biodegradeble waste.

AND WHEREAS, this amounts to blatent violation of consent eonditions and clearly shows.
your gross negligent attitude towards poliution control.

AND WHEREAS, after examination of the record of your case the reporis of the officers of
the Board and after making necessary inquiry, | am satisfied that you .are violating above consent

’ conditions and causing serious pollution in the sumrounding area.
w2
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NOW THEREFORE, in exercise of the powers conferred upon me by the Board under
section 33A of the Water (P & CP) Act, 1974 and under section 31 of the Air (P & CP) Act, 1981, |,
hereby direct you as foliows:

i a. Why your industry shall not be directed to close down its manufacturing activity
1 forthwith?

; b. Why the competent authority shall not be directed to disconnect water 1 electricity
. supply to your unit?

1 : ¢. Why legal action shall not be initiated against you for violation of the provisions of the
: aforementioned Acts?

You sre requested o make it convenient to attend the personal hearing at above
mentioned office address along with all refevant documents on 28/01/2019 @ 12:15 hrs. Please
ensure that the authorized competent decision making authority attends the meeting

e ll")’ﬂ‘-‘i'! s

) P . Rb d,
j : Regional Officer, Thane

' Copy submitted to :
Principal Scientific Officer, MPC Board, Sion, Mumbai-22.

“——-Copy to:-
Sub-Reglonal Officer, M.P.C. Boatd Thane-ll - He is darected to serve thase directions to

industry & attend hearing with relevant documents. ’ e L
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‘NOTICE’

To
The Hon. Commissioner, ,
Rl oV DR Ly

Vasai-Virar Municipal Corporation, } W (SRR
Opp. Virar East Police Station,

Vasali East, Palghar Dist. ﬁﬁmme“m\
| BTSN \
S I r, - .‘“‘B“hL‘G "\M%:X

I, Mr. Anil Kumar V. Pillai, a social activist, and Co-convenor of

. South Indian Cell, BJP Maharashtra Pradesh residing Within the limits -

Qf Vasal Virar Municipal Corporation, having my residential address at
C/302, Evershine Classique CHS, Near Evershine Medical, Evershine
City, Vasal East. District Palghar - 401 208 gives you following notice
as under:

1. That initially 1 have approached the Corporation raising
grievances about the several unauthorised occupations in
bulldings constructed by various builders and developers ﬁi"chout
obtaining necessary Occupation Certificates and JP\thereby
requested to take appropriate action by my representation dated
25™ April 2017. Unfortunately, till date no action has been
initiated against the defaulting builders and developers. The copy
of the Representation dated 25t April 2017 is annexed herewith
and marked as Annexure - “A”,

2. That in absence of Occupation Certificates many builders and
developers have not provided basic amenitles With respect to
proper discharge of sewage water. In absence of Occupation
Certificate there is no consent to operate with regard to Sewage
Treatment Plant (S.T.P) at several places within the limits of
Respondent Corporation, specially the project In area more than
20000 Square Meters and therefore sewage water coming from
several buildings within the limits of Corporation is flowing in to
the sea water without any treatment. The discharged of Sewage



|
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Water without treatment in sea water have created nuisance for

a longer period.

3. That the Corporation is having only one Sewage Treatment Plant

at Boling in function with the capacity of 30 MLD. As per your
letter dated 19 September, 2018 (letter attached) you
have agreed that around 80% of the water supplied turns
out into sewage system. The total water supply to VVMC is
130MLD (100MLD from Surya project, 20 MLD from
Usgaon dam & 10 MLD from Pelhar). Hence as per your
statement, around 104MLD is converted into waste and
enters the Sewage system. You have no othe option but to
discharge around 74MLD of untreated sewage into the
natural resources. Therefore, it is obvious that the sewage
generated within the limits of Municipal Corporation is get
discharged Into sea water without any treatment resuiting Into
p'ollution’ in sea which is not only causing the damages to the
marine life but also affecting the rights of fishermen as well as
the citizens at larges residing in coastal area.

. That the only available Sewage Treatment Plant is also not

properly functioning as per the standards and norms prescribed
by the Pollution Control Board.

. That Municipal Corporation is having primary duty under section

177 of the Maharashtra Municipal Corporation Act, as to make
the provisions for disposal of sewage and construction of S.T.P’s
within its limits. However, the corporation has falled to perform
its duty.

. In such circumstances, by this Notice I am inviting your attention

that the being local authority the pﬁmary duty to have proper
and adequate treafment of the sewage water is casted upon the
corporation. Further, you are requested to note that poliuter pays
principal is the law of the land. Therefore, excuses for not

providing adequate mechanism for sewage treatment does not .

absolve the responsibility of the corporation.

7. That I also invite your attention in respect of one of the projects

known as Evershine Clty, which is partly developed by the
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| Evershine Builders and wherein development is still going on; on
" the basis of Commencement Certificate Issued on 06/09/1991 in .
P favour of one Mr. R.K.Wadhwan, which has been time to time
amended and small projects have been developed by the various
developers on the basis of single Commencement Certificate
issued on 06/09/1991. You may please note that the entire
construction on the basis of single Commencement Certificate
issued by CIDCO and subsequently amended by Corporation is

Y

more than 20,000 sq.m. in total. Considering one

Commencement Certificate, the entire project is under

development as per the Commencement Certificate granted in

the year 19591 whicﬁ has been amended till date; therefore it falls
within the ambit of area which is more than 20,000:sq.m. In
£ absence of S.T.P. the entire sewage water is got ~discharged into

g v the sea water through the drainage system of Respondent

: Cofporation which results into causing damages to marine life
because of high level pollUi:ants and also affects traditional rights
of fishermen as well as health of citizens residing within the

- coastal area..

8. Therefore, you are requested to promptly take appropriate steps
to provide adequate Sewage Treatment Plants within the limits of
Corporation at earliest or otherwise I may constrain to appreach
the court as per legal advice seeking action against the
corporation and its authorities for wilful default in providing
adequate Sewage Treatment Plants within the limits of Municipal
Corporation, ‘ ’

Thanking You.

Place: Vasai Road
Date: 28" February 2019.

g . Mr. Anil Kumar V. Pillai
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TRANSLATED COPY

To,

Hon. Principal Secretary

Urban Development Department,
Ministry, Maharashtra State,
Mumbai.

Subject :- Disbursement of state government fund sanctioned for
underground sewerage scheme for Vasai-Virar City under central
governments Urban Infrastructure Development Scheme for
Satellite Town (UIDSST) scheme.

Reference :- 1. Approved & Monitoring committee's 6th meeting dated
18/08/2011.
2. Hon. Desk officer, Maharashtra State, letter dated
12/10/2011.
Sir,

Central Government Satellite City Scheme has been approved for Vasai
Virar City Municipal Corporation. Under this scheme D.P.R. of underground
sewerage treatment was submitted through the state government to the central
government.

In the meeting of central government approved & monitoring committee
held on 18/08/2011 at Delhi, Vasai Virar City Municipal Corporation will be
provided amount of Rs.6622.63 Lac as part-1 out of total amount of treatment
scheme. Also administrative sanction has been given to amount of Rs.3442.49 Lac
of part-2 of the scheme. If the central governments funds at the central level for
this scheme remains balance in the current year, then the funding will be given
for the second part of Vasai-Virar underground sewerage scheme, i.e. amount of
Rs.3442.42 lac.

It is requested that, as above mentioned for underground sewerage
scheme state governments 10% fund of Rs.66.23 Lac for part-1 of budget
expenses i.e. Rs.6.622 Cr. and 10% of Rs.3442.49 Lac for part-2 of budget
expenses i.e. Rs.3442 Cr. be transferred to this Municipal Corporation
Directions has been given in this regards in the approved & Monitoring
Committee's meeting dated 18/08/2011

Therefore it is requested that the state governments funds be transferred
to this corporation to the earliest.

Thanking You.

Your's Faithfully,

Municipal Commissioner
Vasai-Virar City Municipal Corporation

'
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